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APPLICANT(S)

Union of India

COUNSEL

VERSUS

RESPONDENT(S)

Office Report Orders

1.2.1991 NP 347/91.

Fetitionei through counssl Shri B,S,
Randhaua.

Heard the lernnd couriaei fcr the

petitiontar, Plsadincs bt n incomplete,

Allsgations have been mads uithcut

nafTiing the respondents concerned ncr is

,it stated that the successful candidctas

wars fauournd as ageinst the eppjicrjnt,

Fropsr pli'adings may be drtiui-: up and the-j

applic£-rt iT.-y file a fresh f-'UP, This

r-^P. is rRjGctGd,

(Af'̂ ITM/ BP.NZf{2l)
CKAIRrA^

1 .2.1991.

COUNSEL
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